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OPai OOii\I 

CENTRAL AiMINISIRk"-IVE TiiIBU}U.i., ~ Beiai, 

/J.LRJdBIA 

Dated: Allahcba~ the 8th day of Uarc:h. xnl 

Coran: Hon' b].e .Mr. S. Dayal, AM. 

U:Da Shankar, 

son of Sri Baj rangi, 

rf o Villa;;Je Af azalpur, 

Post Jangipur, 

District G~azipur. 

. • . • ~plicc:nr; 

(By Advocate Sri Arland Ktm:ar ) 

Versos 

1. Union of India "t:1I'OlJ1h -:he Post Master ue11 ~=al, 
All ahcbad Beg ion, Allahabc:d. 

2. Sri Kariman S~h, 

Superintendent of. Post Cffi ces, 

Ghazipur Div isior:., 

Ghazipur. 

3 . The St.b- :livisional Inspector {PoSts), 

Central Sub- Div is ion, Ghazipu.r • 

4. Sr"' Kana! .Sif!Jh Yadav~ 

s/ o Sri Gar:ga Singh Yadav, 
v1orking as E. D.D. A/1.\ .. C., 

A.rakhpur, Account Office Jang ipur, 

Head Post Office, Gbazipur. 

. . . . ~oc:t:!ents - -
(By Advocate: 

ORD E R co.~~J ------
( By Eon' ble b\r. S. Dayal, Ril) 

This Original nppl ication has beer. i:iled by 

the applicant for concell ation of orders d.ctai !. 2- 2""01 

and 28. 2. ax:>l passed by the .:i\4'.)erinccr.cent of Post o:=.:.ces 

~d 
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2. OA 236/a:>ol 

By the said orders, the officers have reversed the 

earlier order dated 6.6.2)()(), by which the applicant, 

who was EDDJVMC at Fateh Ullahpur, was allowed to be 

posted as EDOIVMC Arakhpur and the Respondent No.4, 

who was working as EDDl;IMC Arakhpur was allowed to be 

posted as EDDJY'MC, Sohil apur. The pl ace of the· applicant 

at Fateh Ullahpur was taken by EDD.o/MC, Sohilapur. 

2. The transfer has been challeOJed on the ground 

that it has been done at the behest of one Sri On 

Prakash Singh, who is a Manber of Parlianent from 

Ghazipur constituency. 
, 

3. The learned counsel for the applicant has 

relied upon the j udgment of the Hon 1 bl e H19 b court 

in the case of Harish Qiandra Tewari Vs. Upar Shiksha 

Nideshak, Uttaranchal, Up Lucknow (1999) ( l UP LBC Sun)4. 

It has b ee n laid !down in this j udgnent that if the 

transfer is purely on ma.la fide and under political 

pressure and there is absolutely no application of mind 

by the §~thority canpetent to pass the order, such 

orders should be quashed. 

4. I find fran the facts of the case that the 

Ext r a Departmental Mail Carriers who are not on transferable 

posts were all owed by the Stb- Divisional InSpector to 

be transferred to different places on their requests. 

The Superintendent of Post Offices has by his order 

required the cancel! ation anct assunption of charge by 

the Extra Departmental Mail Carrier at their earlier 

pl aces. The leamed counsel for the applicant has not 

been able to show any provision regarding transfer of 

~ra Departmental Mail Carriers. 
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5. 

the 

Natty' 

3. OA 236/2001 

I, the.ref ore, find no merit and 
t . I 

application in ~ J\.i~"'~ . 

No order as to costs. 

I 

' 

( S. DAYAL ) 

Me.1BER (A) 

dismiss 
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